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ACT No. XTI or 1864.
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PAssED BY THE GOVERNOR-GENERAL OF INDIA IN COUNCIIL.

(Received the assent of the Governor-General on the 18th M arch 1884.)

An Act to repeal the Laws relating to the offices of Hindoo and Mahomedan
Law Qfficers, and to the offices of Cazee-ool-Cozaat and of Cazee: and to
abolish the former offices. ‘

Waersasit is unnecessary to continue the offices of Hindoo and Mahom-
edan law officers, and is inexpedient that the appoint-
ment of Cazee-ool-Cozaat, or of City, Town or Per-
gunnah Cazees should be made by Government ; It is enacted as follows :—

Preamble.

I. The Regulations and Acts and parts of Regulations and Acts set forth
Regulations and Acts repeal- T the Schedule annexed to this Act are hereby repeal-

ed. - ed, except so far as they repeal any other Regulation
or Act or part of any other Regulation or Act.

I1.- Nothing contained in this Act shall be construed so as to prevent

’ Cazee-00l-Cozaat or other Cazee fr rformi
This At nob to aftet e & C0Z€€-00L-Cozaat or er C aeo.flom performing,
performance of ceremonies, &, Whem required to do su, any dulies or ceremonies
by Cazees. s -
! prescribed by the Mahomedan Law.

‘ Schedule
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ACT No. XTI oF 1864
SCHEDULE

Begulations and Acts and parts of Regulations and dcts Repealed,

|

| - .
‘What Code. Title. Hixtent of Repeal.

Number and date of

Regulations.

l —
Regulation IV. 1793... | Bengal Code | Forrecelving, trying, and de- [ 8o much of Section XV

ciding suits or complaints de- as dec}?res that, in the
clared cognizable in the };’SPGS %vetﬁases. men-
Courts of Dewanny Adawlut toned in the said Sec-

established in the several |3 ©ioh, the Mahomedan
- Zillahs, and in the Cities of and Hindoo Law Offi-

. . cers of the Court are
5?;?:{)@Dacca, and Moor fo attend to oxponmd
) L the law.

Regulation XI1. 1793 | Bengal Code | For the appointment of the ]
_ Hindoo and Mahomedan '
- Law Officers of the Civil| ! The whole.
and Criminal Courts of Judi- j
cature J

Regulation XXXIX. |Bengal Code | For the appommtment of the |
1793 B Cazee-00l-Cozaat or Head l

Cazee of Bengal, Behar,and | | The whole.

Orissa, and the Cagzees sta-

tioned in the several districts, I

and prescribing their re- |-
spective duties v |

Regulation VIIT. 1795. { Bengal Code | For extending to the Province

, of Benares, with alterations |-
gnd modifications, Regula--
tion IV. 1793, entitled “A
 Regulation for receiving,
“t{rying, and deciding suits So much of Section TI1

‘“ or complaints declared cog- as declares that, in the
“mnizable in the Courts of respective cases men-
“ Dewanny Adawlut estab- tioned in the said Sec-

“ lished in the several Zillahs, tion, the Mahomedan
¢ and in the Cities of Patna,} + and Hindoo Law Offi-
“Dacca, and Moorsheda- cers of the Courts are
“bad;” and for exempting to attend and expound
the Rajah of Benares and the law.

the Baboos of his family, and
,eertain Bankers, when de-
fendants, from giving the se-
curity required from other
defendants vl




ACT No. XTI or 1864.

Number aud date of
Regulations.

‘What Code.

Title

Extent of Repeal.

Regulation X1, 1795...

Regulation XLIX, 1795

Regulation IT. 1798 ...

Regulation I11, 1803...

Bengal Code

Bengal Code

Bengal Code.

Bengal Code.

For extending, with modifi-

cations, to the Province of

Benares, Regulation XIT.
1793, entitled “a Regula-
“tion for the appointment
¢« of the Hindoo and Maliom-
“edan Law Officers of the
¢« Civil and Criminal Courts
“of Judicature,” and for
appointing a Pundit or Pun-
dits to the Provincial Court
of Circuit for the Division
of Benares, to expound the
Hindoo Liaw in certain cases
cognizable by that Court ...

For appointing the Head Cazee

of the Provinces of Bengal, |

Belhar, and Orissa, Head

Cazce of the Province of |

Benares, and for  extending
to that Province the Rules
contained in  Regulation
XXXIX. 1793, regarding the
Cazees stationed in the Cities,
Towns, and other places in
the three first mentioned
Provinces

For authorizing a Review of
Causes decided by the Civil
Courtsin certain cases; and
for explaining patts of Reg-
ulations IV, V and VL
1793

For receiving, trying, and de-
ciding suits or complaints,
-declared cognizable in the
Courts of Adawlut estab-
lished in the several Zillahs
in the Provinces ceded by the
Nawaub Vizier to the Honor-
able the English East India
Company .

“The whole.

>~The whole.

>~Section IV. )

("So much of Clause First,

Section XVI, as de-
clares that the Ma-
homedan and Hindoo
Law Officers of the
Courts shall attend to
expound the law of
their respective per-
suasions In cases in
which recoursc may
be required to be had
to it; and that the
Judge of the Zillah

A

P e L
TRRREIINN JI Y o




ACT No. XTI or 1864.

Number and date of

Regulations. ‘What Code. Title. Extent of Repeal.

Court may further re-
fer cases for the opin-
ion of the Law Offi-
cers of the Superior
{_ Courts.

- Regulation XI. 1803... | Bengal Code | For the appointment of the |

1 Hindoo and Mahomedan
Law Officers of the Civil
and Criminal Courts of Judi-
cature, in the Provinces
ceded by the Nawab Vizier
to the Honorable the English )
East India Company

¢ The whole.

Regulation XLVI. 1803 | Bengal Code | For the appointment of the |)
Cazee-00l-Cozaat,, or Head ;
Cazee of the Provinces of &
Bengal, Behar, Orissa, and
Benares, to be the Head | p The whole.
Cazee of the Provinces ceded
by the Nawaub Vizier to the
Honorable the English East 3
India Company e |

Regulation X. 1806 Bengal Code ! For extending to the Judicial |)
Department such parts of
Regulation VIII. 1806, as

are applicable to charges or corruption and exbor-
information against the Euro- | tion aI,)gainst the Hin.

pean public officers employed _
m that Department, and for (;J(:)Wa(r)l(}mcl(\ishomedan’
making further provision in ’
such cases

So much of Section X
as relates to charges of

Regulation’ VIIL. 1809 | Bengal Code [For modifying parts of the []

Rules in force respecting the

appointment and removal of _

v ~ the Native Officers of Gov- | {-Sections IIT and IV.
I ernment In the Judicial, i _

Revenue, "and  Commercial

Departments el
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ACT No. XI or 1864.

Number and date of
Regulations.

What Code.

|
|

Title.

i

Ixtent of Repeal.

Regulation X VIIL 1817

Regulation X1, 1826..°

Regulation III. 1827...

Regulation IT1. 1829, ..

Bengal Code

Bengal Code

Bengal Code

Bengal Code

i

i

|
{

which prescribe an oath of |
office to be taken by certain '
. Native Officers; and to ex- |
plain and amend other provi- |
sions relative to the Native |
Ministerial ~ Officers and
Law Officers of the Civil |
and Criminal Courts L

i

For providing a succession of !

duly qualified Hindoo and i

Mahomedan TLaw Officers
‘in the several Courts of

Justice ; and for enacting an

additional Rule for the ap-
pointment of Vakeels in the
© Zillah and City Courts

For modifying and amending
the Rules 1n force relative
to the Law Officers and Min-
isterial Native Officers of
the Courts of Judicature,
who may be guilty of corrup-
tion of extortion

For abolishing certain official B

designations amongst the
Judges of the Courts of Sud-
der Dewanny and Nizamut
Adawlat, and of the Provin-
cial Courts; for amending |
the Rules at present in force,
which require the Judges
of the Courtsof Sudder De-
wanny and Nizamut Adaw-
lut, or other public Officers,
to take the prescribed oaths
of office before the Governor-
General in Council ; for pro-
viding for the decision of
Civil suits and appeals in
the Provincial Courts, in
certain cases; for amending
Regulation VIIL. 1825, and
for discontinuing the offices
of Hindoo and Mahomedan
Law Officer in the Provincial
Courts

i)

—

To modify the Rules in force ]

So much of S;actions 1,
II, IV and VI as
relates to Law Off-

cers.

b

Sections I, II, IIX and
{ IV.

So much of Sections 1,
( I1, 111 and IV as re-
lates to Law Oflicers.

( Section VH.‘ .




ACT No. X1 or 1864.

Number and date of
Regulations.

What Code. Title. | Extent of Repeal.

Regulation XI. 1802...

Regulation TII. 1808...

Regulation VII. 182%...

Regulation ITI, 1828...

Regulation I1. 1827...

Regulation XXV1. 1827

|

‘

Madras Code ! For the appointment of the |
" Hindoo and Mahomedan ||

Law Officers of the Civil { The whole.

and Criminal Courts of Judi- | |

cature

Madras Code | For the appointment of the [
Cazee-00l-Cozaat of  the | | The whole.
Provinces subject to the r
Presidency of Fort Samnt ||
George

Madras Code " For reseinding Regulation I |)
 of 1809, and Regulatlon v
of 1811 and for declaring
that the appointment and
removal of the Native public | }Section II1 Clause 2.
servants of Government shall :
be regulated by such orders
as the Governor in. Council
© may from time to time see | .
I it to issue Ny

Madras Code | For tnproving the means of

procuring for the Courts of

Judicature correct exposi- | pThe whole.
l .
J

-

tions of the Hindoo and
Mahomedan Law

Bombay Code} For defining the constitution |
i of Courts of Civil Justice,

3

i | Clauses 2 and 3 Section
and the powers and dutles r XXX1V, and Section
of the Judges and Officers XXXV,
thereof .

Bombay Code| For the appointment and re- )
moval of Cazees, and for

ensuring an efficient and | >The whole.
i regular discharge of their] |
" doties )

‘Number and date of
Acts.

Title. | Extent of Repeal.

" Act XXVII. 1836

For the repeal of Regulation V. 1817 of

the Madyas Code }'l'he whole.

Number




ACT No. XTI or 1864.°

Number and date of
Acts.

Title. -

Extent of Repeal.

"‘Act VII. 1843

Act V. 1845

For abolishing the Provincial Courts of
Appeal and Circuit in the Presidency
of Fort St. George, and for establish-

ing new Zillah Courts to perform themr |

funetions ; for establishing Courts con-
stituted according to Regulations I
and I1, and Regulations VII and VIII
of 1827, in place of the existing Civil
and Criminal Zillah Courts, and for
extending the Civil Jurisdiction of
such Courts

Concerning the examination and appoint-
ment of Hindoo and Mahomedan Law
Officers

~Section LI

J

}The whole.




